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CENTRAL ADMINISTRATIVE TRIBUNAL
FRINGIPAL BENCH

RA 1995/2002 1in
MA 1834/2002
0A 1600/1996

New Delhi this thea sth day of March, 2003

-Hon’bla smt.Lakshmi Swaminathan, Vice Ghairman (J)

Hon’ble Shri V.K.Majotra, Member (A)
Mohinder Rumar '
working as G.A.

under Asstt.Divisional
Enginesr, N.R.Ghaziabad

{By Advocate Shri Yogesh Sharma )}

VERBUG

1. V.K.Gandhi,
working as Staenographer
at prissnt CA,DRM Offics,
Near New Delhi Rly.gtation,
New Delhi.

Hari Dutt, _
wWoOrking as Stsnographsar

at present CA, DRM Office,
Near New Delhi Rly.5tation
New Dalhi.

™

3. Union of India through ths
Gensral Manager, Northern
Railway, Baroda House,

New Delhi.

The Divisional Railway Manager,
Northsin Railway, 5State Entiy Road,
New Delhi.
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5: Sf_-D.P:G- ‘
Northern Railway, State Entry Road,
New Dslhi.

(By Advocate Shri V.5.R.Krishna,
learned counsel for respondents 3-5)

(By Advocate Sh.B.S5.Mainse, lsarnsd
counsel through proxy counae1 Ms
Meenu Mainse,counsel Tor Respondents 1-2)

O R D E R (GRAL)

(Hon’ble Smt.Lakshmi Swamihathan, Vice Chairman (J)

Learnad counsel for the parties heard on RA 139/20062

and MA 1834/2G0Z.



2. Taking into account the facts and circumstancss
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& case, including the fact that the respondents have
issued show cause notice to the applicant on 16.7.2002
when he became aware of the judgement of the Tribunal

dated 17.2.2000 and tha rslevant facts and circumstances

-brought out in the RA, we consider it appropriate to allow

MA  13534/2002. MA 183472002 Tor condonation of delay 1is

3. From a perusal of the reply Tiled by the official
respondsnts together with the notices issued by them to

the conceirned persons to appear in the sslection for the

. posts of Stenographer, copies placed at Annaxure R=2 to

R-5 of the RA, we agree with ths contention of Shri Yogesh
Sharma, learned counsel that an inadvertant errror has
crept 1in  the aforesaid judgement of the Tribunal dated

17.2.20006 1in QA 1600/13956 and the order dated 5.3.2002 1in
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e eatr lier ovrder. It is
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0A 1423/2G01 which has followed t

relevant to note from - the respondents reply dated

24.2,2003, that they have issued show cause notice to ths
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sview applicants 1in pursuance of the aforesas order.

-

They have also stated in the reply that the original
applicants in the aforesaid two OAs did not qualify the
galaction Tor the posts of Stenographer but gualitied in a

7 which was held in the ysar 1382 and

@
——
(1}
Ct
ct
-
9

sUbssquent s
their seniority was accordingly fixsed Dy Annexure RR 2.
It, therefors, <clearly shows that the applicants in . OA
1600/1996 and OA 1423/2001 did not qualify in the

salection. for tha posts of 5tenographer hsld by ths
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reply Tiled by the official respondents,
3. In the above facts and cirumstances of the case
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and hav'ing |sga|d to the provisios aT Saction 22(3)(:) G
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ths Administrative Tribunals ACT, 1885 read with Order 47,

Rule 1 CPC, we find that a glaring mistake has occurved in

the aforssaid order of the Tribunal dus to a nmistaks
committed by the respondents iﬁ not bringing to the notice
o7 the Tribunal the correct and relavant Tacts,
Accordingly, RA 133/2002 is allowed.

4, A 138/2002 and MA 1834/2002 ars gisposed of as
above,

5, In view of the above, list this OA along with OA
1423/2001 for hesaring on 18.32.,72003.

Wﬂ{‘f‘ﬁ; ok Silia

( V.K.Majotra ) - (Smt.Lakshmi Swaminathan )
Mamber (A) Vice Chairman (J)

4
-



